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No.B-1-5 /2015/2/v(5) — Bhopal, Dated 06 February 2015
WHEREAS, the .St'ate Government considers it necessary -that the following
amendments in the Rule of General Application should be made at once without
previous publication in the official Gazette; |

Now, thercfore, In exercise of the powers conferred by sub-secnon (1) and
clauses (e), (f) and (h) of sub-section (2), read with proviso to sub-section (3) of
Section 62 and section 63 of the- Madhya Pradesh Excise Act, 1915 (No. II of
1 1915), and in supersession of this department’s Notification No (23) B-1-74-97-
CTD-V dated 7™ June, 2001 and Notification No. (14) B-1-36-2009-2-V dated
29 September, 2010, the State Government, hereby, makes the following
amendment in the Rules of General Apphcahon pubhshed under Notification No.
14-V-SR, dated 7" January, 1960 namely :-
: AMENDMENT S

In the said rules, for rule 1, the following rule shall be substituted,
namely :-

1. Location of shops-
(1) No liquor shop shall be situated/located at a distance of 100
meter or less from the central point of any national highway or
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any state highway, Besides;

(a) Any liquor shop visible from any national h1ghway or any
state highway would not face the, entrance to highway, but
the shop would be so located as it’s back portion will be
towards the highway.

(b) Signboard on any liquor'shop shall not be visible from any

-~ national highway or any state highway.

(¢) Any signboard indicating to or informing about llquor shop
shall also not be visible on -any national highway or any
state highway:

Provided that, the prov1s1ons of sub-rule (1) shall
not be. applicable to a liquor shop situated/located in
section/part of any national highway or any state highway-
‘within .the limits of any Urban body (Municipal
Corporation, Municipality and Nagar Panchayat).

(2) At the time of granting license to a retail shop for the
consumption of liquor on the premises, the following conditions
shall be considered, if the shop is:-

: (a) In the neighborhood of a mill, factory or other place where
a large body of labourers is employed, the mill owner of
such employer of labourers an opportunity of stating their
objections to the proposal for opening of such shop has

- been given.

(b) near areligious or any educational institution, a hosplta] a
colony of members of Scheduled Castes, a labour colony,
or a bus stand, railway station or where the sanction of the
State Government is obtained except when such shop is
situated at a distance of 50 meters or more from such

] place. :

(3) The position of a shop shall be such that no person entering it
shall escape observation, but it shall not be so prominent as to
compel attention of persons passing by. :

(4) Any liquor shop licensed for consumption on the premises shall
not be deemed to be situated within prohibited distance referred
to in clause (b) of sub-rule (2), if at any time after such license
is granted, any institution (education or religious), hospital, or
bus stand etc. referred to in clause (b) of sub-rule (2) comes into
existence within a distance of fifty meters or less from that
shop :

‘Provided that the provisions of this rule shall not apply_—

(a) to a shop which is-existing at the present site for the last
three years as on 31 March 2010,

(b) to shops holding license in form F.L.1-B if they comply
with the provisions of sub-rule (3)
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Explanation.- for the purposes of this rule —

(a) “Educational institution” means any pre-primary, primary or
secondary school managed or recognized by any local authority
or the Statc Government or the Central Government and any

~ college affiliated to any University established by law, but does
not include any coaching institution.

(b) “Religious institution” means an institution for the promotxon
of any religion and includes temple, math, mosque, church or
other place of public religious worship which is managed or
owned by a public trust registered under the Madhya Pradesh
Public Trusts Act, 1951 or any other enactment for the time
being in force and shall include such other religious institutions
as the State Government may by order specify in this behalf.

~(¢) The distance referred to in clause (b) of sub-rule (2) shall be
.measured from the mid point of the entrance of the shop along
the nearest path by which a pedestrian ordinarily reaches,--
(i) The mid point of the nearest gate of the institution if there
is a compound wall and if there is no compound wall the
: mid point of the ncarest entrance of the institution, or
(ii) The mid point of the nearcst gate of the Bus stand, Station
or depot or Madhya Pradesh State Road Transport
Corporation if there is a compound wall and if there is no
compound wall the nearest point of the boundary of such
Bus stand, station or depot.

(d) “Bus Stand” means bus stand of MPSRTC or of Municipal
Corporation or any other local body as the case may be.

(e) “Hospital” means any hospital or nursing home run by State or
Central Government or by any “Charitable institution”, where at
least facilities of 10 Beds arc available for admission and
treatment of 10 patients.

2. This Amendment / notification shall come into force from 1% April, 2015
By order and in the name of the Governor of

- Madhya Pradesh,
RAVINDRA KUMAR CHOUDHARY, Dy. Secy.

Teiar, W RO AU e TR, AR B YIWe S gEmer, o 9 gk 9w weeie—201s.



